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 {Mr.  Speaker]

 Does  the  hon.  Member  want  to  take  all
 those  77  minutes  himself  67  does  he  want
 to  give  some  time  to  the  other  Member
 from  his  party  also  who  wants  to
 speak  ?

 SHRI  P.M,  MEHTA:  I  want  to  give
 some  time  to  the  other  Member  from  my
 party  also.

 MR.  SPFAKIR:  The  hon.  Member
 may  continue  his  speech  next  time  when
 the  debate  is  resuemd  Today,  after
 lunch.  we  ale  going  to  have  Private
 Member’  business.  So,  he  may  speak
 on  the  next  day,  thatis  monday.  Mean-
 while,  he  will  have  enough  time  to  think
 about  Other  matters  also,

 33.00  bra.

 The  Lok  Sabha  adjourned  for  Lunch
 till  Fourteen  of  the  Clock

 The  Lok  Sabha  re-assembled  after
 lunch  at  Fourteen  of  the  Clock,

 [MR.  DEPUTY-SPEAKER  IN  THE
 CHAIR)

 CONSTITUTION  (AMENDMENT)
 BILL  *

 (Omission  of  article  374)

 SHRI  CHINTAMANI  PANIGRAHI
 (Bhubaneswar)  :  I  beg  to  move  for  leave
 to  introduce  a  Bill  further  to  amend  the
 Constitution  of  India,

 MR,  DEPUTY=SPFAKFR  ;  The  ques-

 tion
 8:

 “That  leave  be  granted  to  introduce  a
 Bill  further  to  amend  the  Constitution
 of  India.”

 The  motion  was  adopted.
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 SHRI  CHINTAMANI  PANIGRAHI  ;
 T  introduce  the  Bill.

 CONSTITUTION  (AMENDMENT)
 BILL  *

 Omission  of  articles  297  and  362
 and  amendment  of  article  366

 SHRI  CHINTAMANI  PANIGRAHT
 (Bhubaneswar)  :  ]  beg  to  move  for  leave
 to  introduce  a  Bill  further  to  amend  the
 Constitution  of  Indta,

 MR.  DEPUTY-SPEAKER  :  The  Gues-
 tion  38  १

 “That  leave  be  granted  to  introduce  a
 Bill  further  to  amend  the  Constitution
 of  India.”

 The  motion  was  adopted,

 SMRL  CHINTAMANI  PANTIGRAHI  :
 JT  introduce  the  Bill,

 womens

 4.05  hrs,

 HEALTH  (PERIODICAL  MEDICAL
 CHECK.UP  OF  MEMBERS  OF

 PARLIAMENT)  BILL  *

 ओ  बहुत  असद  मंडल  (समस्तीपुर)  :

 उपाध्यक्ष  महोदय,  मैं  प्रस्ताव  करता  हूं  कि  संसद
 सदस्यों  की  श्रद्धा  भारतीय  विकिरण  freer
 संस्था,  नई  दिल्ली  में  समय  समय  १९  विकि/सीय
 परीक्षा  तथा  तरसंगाबत  मामलों! का  उपजा  करे
 वाले  विधेयक  को  पुरःस्थापित  करते की  ध्तुमंति
 दी  जम  |  i

 Fo omemeemanammasntal
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 MR.  DEPUTY-SPBAKER  :  The  dues-
 tion  is:

 “That  leave  be  grantedto  introduce  &
 Bi  to  provide  for  the  Medical  check-
 up  of  the  members  of  Parliament  from
 time  to  time  at  the  All  India  Institute
 of  Medical  Sciences,  New  Delbi,  and
 for  matters  connected  therewith  aw

 The  motion  was  adopted.

 ओ  सुना  बरसाद  मण्डल :  मै  विधेयक  को

 पुर:स्थापित  करता  ह  1

 HEALTH  (PERIODIC  AL  MEDICAL
 CHECK-UP  OF  PRFSIDENT

 AND  PRIME  MINISTER
 OF  INDIA)  BILL  *

 भी  फ्यूजन  प्रवाद  संभल  (समस्तीपुर)  :

 उपाध्यक्ष  महोदय,  मै  प्रस्ताव  करता  हूँ  कि  भारत
 के  राष्ट्रपति  और  प्रधान  मंत्री  की  प्रतीत  भार-
 हाय  चिकित्सा  विज्ञान  संस्था,  नई  दिल्‍ली  में
 समय  समय  पर  चिकित्सीय  परीक्षा  तथा  तत् संस वत
 मामलों  का  उपबंध  करते  वाले  विधेयक  को

 पुरःस्थापित  करने  की  अनुमति  दो  जाय  ।

 MR,  DEPUTY-SPEAKER  :  The  ques-
 tion  is

 “That  leave  be  granted  ro  introduce  a
 Bill  to  provide  for  the  medical  check-
 up  of  the  President  and  the  Prime
 Minister  of  India  from  time  to  time  at
 the  All  India  Institute  of  Medical
 Sciences,  New  Delhi  and  for  matters
 connected  therewith.”

 The  motion  was  adopted.

 पहना  असद  ह! ,  में  विधेयक  को

 पुर  स्यापित्तकर्ता  हूँ।
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 4.68  hes,

 CONSTITUTION  (AMENDMENT)
 BILL*

 (Amendment  of  Eighth  Schedule)

 ft  gat  प्रकार  मण्डल  (समस् ती कर)  :

 उपाध्यक्ष  महोदय,  मैं  प्रस्ताव  करता  हू  कि  भारत
 के  लें विधान  का  शोर  संशोधन  करने  वाले  बीते-

 यक  को  पुरःस्थापित  करने  को  झनुभतति  दी
 जाय  1

 MR,  DEPUTY-SPEAKER  :  The  ques-
 tion  33

 “That  leave  be  granted  to  introduce  &
 Bill  further  to  amend  the  Constitution
 of  India.”

 The  motion  was  adopted.

 बसे  यमुना  प्रसाद  मंडल  में  विधेयक  को

 पुर:स्थापित  करता  हु  1

 PENSION  AND  OTHER  AMENITIES
 FOR  THE  EX-MEMBERS  OF

 PARLIAMENT  BILL  *

 aft  यमुना  प्रसाद  हैंडल  (तमल्तीपुर)  :
 उपाष्यक्ष  महोदय,  मैं  प्रस्ताव  करता  हू'  कि  भूत-
 पूर्व  संसद  सदस्यों  के  लिए  पेंशन  तथा  क्लिप  सुख-
 सुविधाओं  का  उपबन्ध  करने  बाले  विधेयक  को

 पुरःस्थापित  करने  की  भ्र नुम ति  दी  जाय॑  ।

 SHRI  S,M,  BANBRJEB  (Kanpur):  t
 am  sorry  that  I  have  to  oppose  this  Bill,
 We  have  all  sympathies  with  those  Mem-
 bers  whe  have  not  been  realdated,  But  at
 the  present  juncture  when  woe  cannot
 possible  sncreage  the  wages  of  the  Cestrai
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